e

R

©

IIT THE CEIITRAL ADMIUISTRATIVE TRIEULIAL, JAIPUFR EBEINCH, JAIPUR

CA Wo. 1109/1952 Date «f order: 6.5.1997

Chandra Frakash =/o Shri Ram Lal, presently pested az Traction

n

Foreman (W&Z), Western Railway, Fota

[

.. Applicant

Versus
1. Unicn of India through Seneral Manager, Wastern Railway,
Churchgate, Bombay.
2. Chief Electrical Distribmticon Engineef, Weztern Pailwavy,
Churchgate, Bombay.
3. Chief Electrical Enjgineer, Wezztern Railway, Churchjatsz,

Bombay.
. .Respondents

Mr. R.ll.Mathur, ccunzel for the applizant
Mr. Manish Bhandari, ccunsel for the respondents
CORAM: |

Hon'ble Mr. Gopal Irishna, Vice Chairman

Hon'ble Mr. O.F.3harma, Administrative Member

ORDER

Fer Hon'ble Mr. Gopal Frishna, Vice Chairman

Applicant, ¢Chandra Frakash, in this applicaticn underv
Section 1% <f the Administrative Trilbunals Act, 1925, haa

challeng=zd the rprocessz of

)]

election for the post of Traction

direction €0 the re

fis

rondents to redetermine the markks on the

bazis of the =eniocrity in the caze of the applicant. The

o]
{a
1

applicant h laimed promotion to the post of TR w.e.f. the
date other geracocns in the select panel were gJiven promotion.

2. Heard the learned counzel fLov the parties and perused the

3. The learnsd coungel for the applicant haz mainly ar

that the respondents had not declared any =sesniority list of




10

ATFO'a2 at the zonal level. A tentative senicrity list was
izzued by the Chief Eleastrical Enginesr (B) vides scmmunicaticn
dated IZ2.5.19%2 ani it was notified therein that if any
employee iz aggrieved by the seniority position azggigned to
him, he may

1l & representation. In the =aid tentative

seniroty list

fi
[ name of the applizant is shown at fl.llo. 22

whereas the name of Shri [.ER.Fandey is shown at 21.100.12. The

~

applicant represented againstbthe 2aid szniority list asszigned
to him but the respondents without deciding the applicant's
representation prozeeded to conducst the sslection test for
promotion to the post of TF&. The learnsd counsel for the
applicant has stated Eoday that the representaticon of the
applicant at Ann.2d Adated 25.4.1%92 has not been decided tj the

reapondents £ill date and he wants that the same be decided

Il

through a speaking order on merits.
4. In the cir-umstances, the present GA iz dispozed of with a

Sentation made

i)

direction to respondent Ho.2 to decide the repr
by the applicant vidz Ann.3d dated Z5.6.1992 meeting all the
points raised therein through a detailed crder on merits within

a periosd of 3 montha from the date of veceipt of a copy of this

D}

order. Mo order as to costs.

(Q.P.:iETAé) (Gopal rrizhna)

Administrative Member , Vi

I

e Chairman
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